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IN THE CENTRAL AOPiINITRflTIUE  TRIUNL 
CALCUTTA BENCH 

fIR 23 of 2002 
(oh 303 of 1997) 

Present 	: 	Hon'ble fir. S. Bisuas, Administrative 	fleinber 

I+jn'ble 11r N, Prusty, Judicial Member 

Eastern Rsilway 

- vs.'. 
Md. hmj.n & Ore, 

For the. AppliCflt8 	i"lX. P.K. Rrori, Counsel 

For the Raspondent : Mr. M.S. Bnerjee, Counsel 
fr. T.K. Bisuas, CQUn5eJ. 

Date of Order ; 1107-2002 

QR DE R 

MRs, N. PRUSTY, 3M 

Heard Ld,Counsel for both the parties. Mr.Arora, W e  Counsel 

For the app1Icmte (respondents in u,&.) has filed the Present 

for granting two months' time for implementing the order dated 

11-12-2001 Pssed in O.R.303 of 1997. lime a prayed for for twot 

months from to—day is accordingly allowed. MA is thus disposed of. 
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